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(b) if so, the names of the schemes 
received With fheir respective esti- 
faate£ easts?

Ik e MtaWer t t  Health (ShH Kar- 
m aster): (a) end (b). A statement
showing the names of the 
schemes with estimated costs receiv-
ed from the State Government during 
1968-80 ao ter ia laid on the Table 
[See Appendix i n ,  annexure No. 8 6 ]

tb>| of Bikaner Station
1897. 8hri Kami Sfaghji: Will the 

Minister of Railways be pleased to 
state:

(a) the number of alternative pro-
posals made for shifting of the Bikaner 
Bailway Station from its present site 
in view of the great hardships and 
inconveniences experienced by the 
people owing to the Railway crossing* 
remaining closed for long periods and 
many times a day thereby causing 
dislocation of other vehicular and 
pedestrian traffic;
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Power Sapply from Bhakra Nangal 
Project

189*. Shri Kami Singfcji: Will the 
Minister of Irrigation and Power be 
pleased to state:

(a) the time by which electricity 
from Bhakra Nangal Project will be 
made available to urban areas of the 
Districts of Sri Ganganagar and Bika-
ner in Rajasthan;

(b) the number of villages, State- 
wise electrified upto 31st March, 1909; 
and

(c) the steps Government propose 
to take to  speed up electrification of 
as large a number of villages in Raj-
asthan as possible m view of the 
expected electric power from Bhakra 
Nangal Project?

The Depaty Minister of Irrigation
and Power (Shri Hathi): (a) to (c). 
The information is being collected and 
will be laid on the Table of the House 
as soon as possible.

(b) whether any of these proposals 
ban been accepted by the Central 
Government; and

(c) whether any overpass road has 
been considered as used m the U S A 7

The Depaty Minister of Railways 
(Shri S. V. Ramaswamy): (a) In order 
to remove inconvenience taiued to 
the public due to the four level cross-
ings in Bikaner town remaining clos-
ed for long periods, 3 alternative pro-
posals for diversion of the railway line 
running through Bikaner town are 
under consideration. As an alter-
native to these proposals, the provision 
of a road overbridge in replacement 
of two of the level crossings near 
Dungar College is also under con-
sideration.

(b) AT final decision has not vet been 
taken. The proposals are still under 
examination.

(c) Presumably the Honourable 
Member ia referring to the provision 
of a  road overbridge—and if to, such
* proposal ia alao under consideration.

12 hrs

RE MOTIONS FOR ADJOURNMENT
Mr. Speaker: Now, papers to  be laid

on the Table of the House . (Inter-
rupt tons.)

Shrl Bra} Raj Singh (F iro x a b a d ). 
May 1 point out that the principle is 
a flee ted 7

Mr Speaker: Order, order. Will the  
hon Member resume his seat or not? 
Hon Members, two or three of them, 
sent me some adjournment motions 
today and I have disallowed them aa 
being absolutely State subjects. One 
of the hon. Members has said that 
there is a principle involved in this. 
I wrote back to him to say that I  waa 
not, pnm a facie, satisfied that thenr 
was a principle involved and there-
fore, I did not want to bring it up 
here. However, if he ia prepared to> 
satisfy me by either coming to m y 
Chamber this afternoon at 4 O'clock <ur 
by writing to me .......... (Laaw**er>
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[Mr. Speaker J 
I h o e  should be no laughter in this 
matter. I  am really surprised at 
*m«- Whether I am in the Chamber 
■or in the House, I am the Speaker 
-of this House and therefore, anybody 
is competent to make a representa-
tion to me in my Chamber. I dispose 
-of official papers in my Chamber, it 
is part of this House to a large ex-
tent. Therefore, it is open to a Mem-
ber to come and make representa-
tions to  me. If I am satisfied, I  will 
bring it up the next day and if I am 
not satisfied, I will not bring it  up. 
Either he may write to me or (Inter-
ruptions.) I have already written to 
him.

Shrl B n ]  Raj Singh: I am not chal-
lenging your ruling (Interruptions)

Mr. Speaker: Order, order. Again 
and again I have been saying this 

'There are some matters in respect of 
which some of the hon Members say 
that, if I merely read the motion in 
the House, they should be satisfied 
I am not going to show them that 
indulgence If the matters pertain 
purely to the States, I am not going 
to bring them up here once I have 
made up my mind that they are 
S tate  subjects . . . (Interruptions.)
•Order, order A lot of mischief will 
be caused by mere reading of the 
-motion m this House and the mis-
chief or damage cannot be repaired.

Will he resume his seat or not9. 
•(Interruptions.)

Shri Bra] Raj Singh: There is a 
-principle involved

Mr. Speaker: Are the hon Members 
going to disturb me like this9 Once 
again, I say I am not going to read 
It here. I t is open to me to come to 
a  prima facie conclusion whether 
consent ought to be given or not If 
I  refuse to  give my consent that mat-
te r  will not be brought up here. I t  
however, any hon. Member is not 
satisfied about it or wants to satisfy 
me that this matter ought to be 
brought up here I  have no objection 
to  do so provided I am satisfied. There

are two methods which I suggest 
Either the hon. Member tnajr Ska tft 
come and see me In my Chamber—1 
am prepared to see him—-or, he may 
write to me, in which case, if  them 
ere sufficient grounds to change mgr 
opinion, I shall bring up the matter 
here on the next day or the next 
meeting day If, however, I feel that 
the previous order is right, it is not 
open to the Member to raise that 
m atter here He must abide by my 
decision. That is the practice that Je 
to be adopted. In other cases wheae 
I feel some doubt whether to bring 
it up here, I would ask both the 
parties that is, the hon. Members 
concerned and also the Government 
to  explain, and then come to  a  con-
clusion whether consent ought to be 
given or not In a third type of case 
where I feel that there is a prima 
facie case, I will call upon the hon. 
Members who have tabled the motion 
to r  se m their seats and if I find 50 
hoft Members rising in their seats, I 
will allot a particular time for discus-
sion. I have again and again re-
peated it on the floor of the House. 
If still hon Members persist, I will 
not make a difference in favour of 
X or Y I will have to take very 
senous disciplinary action against the 
hon Member; who, inspite of what I 
have been saying, have repeatedly 
be^n ignoring my direction 
(Interruptions.)

Shri Braj Raj Singh: Sir, a princi-
ple is involved in this

Mr. Speaker: Order, order. I will 
call upon Shri Bra] Raj Singh to 
keep out of the House for the day.

Shrl Braj Raj Singh: I  am walking
out in protest

(Shn  Braj Raj Singh the» left Me 
House)

ffo *To fag (v a feft) :

i *  fcr *  m*
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Mr. gpssher: Will tbs hon. Member 

kindly keep out of the House today9

{Shri P N Singh then (eft the 
Houae)

Shri 8 M. Baaerje* (Kanpur)
« M —(Interruption* )

Mr. Speaker: Shn Banerjee will 
keep out of the House for the day

(Shn S M Banerjee then left the 
Home)

Shri Jagdtah Awasthi (Btlhaur) 
too*— i

Mr. Speaker: Shn Awasthi will 
keep out of the House for the day

eft ernftw «sft*rr, A
•fPSH wf^PFFT T ’’ TfTT ff I

I S h n  Jagdtsh Awastht then left the 
House)

eft FT f «rti (T*nn) vth  q 
*rn> *n*r *p- i ^  rr* 

t w  v r k to  t a r  i w  i n  ara*«n
s m  w p tt  rm f  i

Mr Speaker: Ordei, order I will 
ask him also to keep out of the House 
for the day 1 will be rigorous]} 
enforcing my order Hon Members 
ought not to interfere with my order 
1A<* this (Interruptions )

e f t t r r jq f t i  fo rc  *  fait
f p  sftfar* i *  t o  tarr

i

Baja Mahendra Pratap (Mathura?
I  had promised my fnends that I 
would walk out and so I am walking 
out. This question is between the 
Prime Minister and me because 
Allahabad and Braj had suffered

(Raja Mahendra Pratap then left 
the  House).

(SAJCA) Paper* Laid on the 5084 
Table

eft 1 *PTI
w w t  1 ^  s s v t  t o  *
u rn m  <ft 1

wmm A 5JTHRIT (  |
There is no point of o rder.. . (In-
terruption!) I have told him I have 
heard him sufficiently There is no 
point of order In the first instance^ 
they say thus They take exception 
to it saying they want to raise a point 
of order. It is only a method Ot 
getting an opportunity to say what 
they want to say and to make the 
House hear what they want to say. 
It is open to me in such cases to say 
that there is no point of order. Then  
is no meaning in the point of order. 
Papers to be laid on the Table

12.es hn.

PAPERS LAID ON THE TABUS

A n n u a l Ret o r t  o f  D am odar Vallcy  
C o rp o ra tio n

The Minister of Irrigation and 
Power (Halls Mohammad IbnkJsa):
I beg to lay on the Table, under sub-
section (5) of section 45 ot the 
Damodar Valley Corporation A ct 
1948, a copy of the Annual Report at 
the Damodar Valley Corporation far 
the year 1957-58 along with 8m 
Audited Accounts [Placed in  Lib-
rary. See No LT-1574/59]

An n u a l  R efok t o f  N a t io n a l  Co- 
OPXRATTVT 4ND WarEBOVSXHO B oas*

The Deputy Minister of CeasamaMf 
Development and Ce operation (SMS 
B. S. Murthy): I beg to lay on Om
Tabic, under sub-section (8) of Sec-
tion 15 and sub-section (4) of Section 
417 of the Agricultural Produce (De-
velopment and Warehousing) Corpo-
rations Act, 1956, a copy of AnntuS 
Report of the National Co-operative 
Development and Warehousing BoaitiL 
for the year 1957-88 along with the 
Audited Accounts for the yean  ISIS* 
57 and 1987-88. [Placed In Libruw. 
See No LT-187S/80]
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